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HON'BLE PRAKASH PADIA, J.

1. The proceedings under Section 33/39 of the U.P. Land Revenue Act,
1901 was initiated against the petitioner, which was registered as Case
No0.15. In the said proceedings an order dated 21.11.2001 was passed by
the Tehsildar, Kunda, District Prayagrg. On the basis of aforesaid
proceedings an order was passed against the petitioner on 02.04.2002.
Aggrieved against the aforesaid revision as provided under Section 219 of
the U.P. Land Revenue Act, 1901 was preferred by the petitioner before
the Commissioner, Allahabad Division, Allahabad being Revision
N0.93/388/466/280 of 2002-03-04. The said revision was dismissed vide
order dated 19.07.2006 by the respondent no.1-Additional Commissioner
(Judicial, Ist) Prayagrag Division, Prayagrg. Aggrieved against the
aforesaid an application dated 20.09.2006 was filed by the petitioner
before the respondent no.1 under the heading reads as follows :-

"OIT U3 9ed Ugh [hU S SidiHied SRR Jad & o 3Teel
fare-19.07.2006"

2. It isargued by counsel for the petitioner that aforesaid application filed
under Section 151 CPC was rejected by the respondent no.1 vide order
dated 24.09.2025 on the ground that respondent no.1 has no power or
jurisdiction to review any order passed under Section 219 of the Act,
1901 and for review of any order passed under the Act, 1901 the
petitioner should file a review application as provided under Section 220
of the Act, 1901. The order passed by the respondent no.l1 dated
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24.09.2025 reads as follows ;-

"Il o SHaedich H AT ol foh U R Y-aoTe SATAHaH il 4wi-
219 & =il A bt =T &t 31d: Jo¥o YT gz, 1901 & Ius-4i
% FACId UTRT 3TTQRT T GHTdach el ohl 1Tk Ao 3RITh o U el & dfceh
YHifdeieh 1 Q1fxh JoTo Y-IeTed ATAATH ol &RT-220 & HA=Ridd Hio ISTEd
URYSG I &1 eI QLT Hlo IYh GRT Yrifdeiich] YT I TR UiiRd fera
T AT ST SATHRAT ed 81 38 YehR TATRIeRdl gRT Udd UHfadich JreiHT U=
fatier 30.09.2006 e fordl ST FWa B

JWRIh fdd=-T & HATYR W UEqd YHideiioh Trer oo feed foar STar &1

G E HRIATEl & IW 38 AT Sl TGt AVegmR § dfad &l
SE"

3. Heard learned counsdl for the parties and perused the records.

4. From perusa of the record it is clear that against the order dated
19.07.2006, an application for review has been filed by the petitioner
under Section 151 CPC. The said application was regjected by the
respondent no.1 on the ground that he has no power of review and in case
petitioner wants to review any order only remedy lies to file a review
application as provided under Section 220 of the CPC.

5. In this view of the matter, the Court is of the opinion that the order
passed by the respondent no.1 regjecting the application for review dated
24.09.2025 is absolutely perfect and valid order and does not call for any
interference. Apart from the same, nothing has been stated in the entire
writ petition nor any arguement has been raised that under which
provisions of law the application for review filed by the petitioner under
Section 151 CPC is maintainable before the respondent no.1.

6. In view of the same, present writ petition is dismissed.

(Prakash Padia,J.)
February 10, 2026

Pramod Tripathi
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